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Madhya Pradesh High Court
Case No: Writ Petition No. 11233 of 2012

Jeevan Lal APPELLANT
Vs
The State of Madhya Pradesh RESPONDENT

Date of Decision: Aug. 22, 2012
Hon'ble Judges: K.K. Trivedi, |
Bench: Single Bench

Judgement

K.K. Trivedi, Judge
1. Lawyers are abstaining the work. Perused the record.

2. This petition has been filed by the petitioner seeking the same directions as have
been granted in Writ Petition No. 10012/2010 (s) (Om Prakash Sarathe and others
Vs. State of M.P. and others) decided on 09.08.2010. The record reveals that the said
writ petition has been disposed of in terms of the order passed by the Tribunal in
the case of Smt. Savitri Bai Vs. State of M.P. It is further seen that the order passed
by the Tribunal has been affirmed by the Apex Court by dismissing the SLP of the
State Government.

3. In view of the aforesaid, this writ petition is also disposed of in terms of the order
passed in O.A. No. 128/99 (Smt. Savitri Bai Vs. State of M.P.) as also in terms of the
order dated 09.08.2010 passed in W.P. No. 10012/2010 (s). The similar benefits be
extended to the petitioner as has been directed by this Court in the aforesaid case of
Om Prakash Sarathe (supra). The District Education Officer concerned will look into
the claim and will pass appropriate orders granting benefit to the petitioner as has
been done in other Districts by virtue of orders as have been mentioned in the case
of Om Prakash Sarathe (supra), within a period of two months from the date of
receipt of certified copy of the order passed today.

4. With the aforesaid, the petition stands disposed of. Certified copy as per rules.
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